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last 5 years. The Transferee Company to pay fees ofRs. 25,000/-. Ifno response is received

by the Tribunal from Official Liquidator within thirty days ofthe date ofreceipt ofnotice,

it will be presumed that Official Liquidator has no objection to the proposed Scheme as per

Rule 8 ofthe Companies (Compromises, Arangements and Amalgamations) Rules, 2016.

That Counsel for the Applicant Company submits that as on date the Applicant

Company does not have any Secured Creditors and hence the question of issuing

notices does not arise. The Counsel for the Applicant Company submits that since the

Scheme is an amalgamation ofthe Transferor Company and the Transferee Company and

their respective shareholders, only a meeting of the members is proposed to be held in

accordance with the provisions of Section 230(l)(b) of the Companies Act 2013. This

Bench hereby directs the Applicant Company to issue notice to all its Unsecured Creditors

as on 31sr May , 2017 as required under Section 230(3) ofthe Companies Act, 2013 with a

direction that they may submit their representations, ifany, to the Triburul and copy ofsuch

representations shall simultaneously be served upon the Applicant Compally.

The Applicant Company to file afftdavit of service in the Registry proving dispatch of

notices to the Equity Shareholders, Unsecured Creditors, publication of nolices in

newspapers and to the regulatory authorities as stated in clause 15 above and do report to

this Tribunal that the directions regarding the issue ofnotices have been duly complied with.

Ina ember (Judicial)
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